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Judgement

M. Jaichandren, J.—Heard the learned Counsel appearing on behalf of the
Petitioner and the learned Special Government Pleader for

Taxes, appearing on behalf of the Respondents.

2. The main contention of the learned Counsel appearing on behalf of the
Petitioner is that in the impugned order of the first Respondent, dated

10.03.2011, it has been mentioned that the Petitioner can file the declaration
forms before the Assessing Officer, based on which the Assessing

Officer could pass an appropriate order of assessment. In fact, the Petitioner had
already submitted the declaration forms before the Assessing

Officer and it is only the export documents which had not been filed by the
Petitioner. Therefore, the second Respondent may be directed to

consider the export documents to be filed by the Petitioner before passing an
order of assessment for the assessment year, CST 2002-03.

3. The learned Special Government Pleader for Taxes appearing on behalf of the
Respondents, has no objection for this Court passing such an
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order.

4. In such circumstances, the Petitioner is permitted to file the relevant
documents relating to the assessment year, CST 2002-03, before the

second Respondent, within a period of fifteen days from the date of receipt of a
copy of this order. On receipt of the export documents to be filed

by the Petitioner, the second Respondent shall consider the same and pass an
assessment order relating to the assessment year, CST 2002-03, on

merits and in accordance with law, as expeditiously as possible.

5. Accordingly, the writ petition is disposed of. No cost. Consequently, connected
miscellaneous petition is closed.
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